
, 255        The Appropriation       [ RAJYA SABHA ] NO  5  Bill, 1986    256 

 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): The question is; 

"That the Bill to consolidate and amend 
the law relating to the treatment and care of 
mentally ill persons, to make better 
provision with respect to their property and 
affairs and for matters connected therewith 
or incidental thereto, as reported by the 
Joint Committee of the Houses, be taken 
into consideration. " 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
G. SWAMINATHAN): We shall now 
take up clause-by-clause consideration 
of the Bill.   

Qlkuse 2 to 98 were added to the Bill. 

Clause 1, the Enacting Formula   and the Title 
were added to the Bill. 

KUMARI SAROJ KHAPARDE: Sir, I 
move; 

"That the Bill be passed. " 

The question was pu, t and the motion was 
adoptdd. 

THE APPROPRIATION (NO. 5) BILL, 

1986 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. K. 
GADHVI): Sir, I beg to move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1986-
87, as passed by the Lok Sabfaa, be taken 
into consideration. " 

Sir, the Bill arises out of the supplementary 
appropriation charged on the Consolidated 
Fund of India and demands  voted by the Lok      
Safoha 
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on the 24th November, 1986. This involves a 
gross additional 5. 00 P. M. expenditure of Rs. 
3038. 54 crores. This additional requirement 
of Rs. 3038. 54 crores comprises Rs. 136. 40 
crores for transfer to State Governments, Rs. 
75. 42 cro-res for Union Territory 
Governments and Administrations, Rs. 14 
crores for foreign governments, Rs. 1228. 60 
cro, res for release to the public sector en-
terprises which includes a loan of Rs. 600 
crores to Food Corporation of India for 
carrying on a bufferstock of foodgrains, Rs. 
425 for additional expenditure of Defence 
Services, Rs. 250 crores for payment of 
arrears of subsidy to Food Corporation of 
India, Rs. 600. 07 for additional requirement 
on implementing the recommendations of the 
Fourth Pay Commission as well as payment of 
bonus and Rs. 309. 02 for other items. The 
details of the Supplementary Demands are 
available in the document laid on the Table of 
the House on 11-11-1986. 

The question was proposed. 

SHRI MOSTAFA BIN QUASEM (West 
Bengal); Honourable Vice-Chairman, the 
Appropriation (No. 5) Bill, 1986 relates to the 
second batch of Supplementary Demands for 
Grants involving a gross additional 
expenditure of Rs. 3038. 54 crores. 1 am 
aware that a discussion in this House on 
Supplementary Demands for Grants provides 
us with an opportunity to make an appraisal of 
the present economic situation of the country, 
and that will be taken up in this House during 
the next week. Therefore, I resist myself in 
doing that assessment. What I would like to 
observe is this that the second batch of 
Supplementary Demands for Grants is going 
to augment the already existing Budget deficit 
for the current financial year. You are aware, 
when the honourable Finance Minister came 
up with  his Budget for 1986-87 there was an 
initial Budgetary deficit of Rs. 3650 crores. 
Now through the first batch of Supplementary 
Demands for Grants during July this year an 

1585 RS—9. 

amount of Rs. 666 crores was added to that and 
through this second batcn of      Supplementary      
Demands     lor Grants up till now the total    
Budget deficit for the current financial year is 
going to reach an almost alarming figure     of  
Rs. 7325. 54  crores. It  is, quite  reasonable to 
believe  that    before this current financial year 
ends, toe Government will come up with at 
least  one  more  Supplementary    Demand for 
Grants and keeping in view the recent trend in 
the actual     Budget deficit of the Central 
Government during the last  several   years 
where at the end of each financial year   the 
actual Budget deficit has always    exceeded 
the estimated Budget deficit, I am afraid of 
thinking to what height the  actual Budgetary   
deficit  for  t'he year  1986-87 will reach. Now      
the question  is: How   does  the   Government 
propose to meet this huge deficit?   I am sure 
that the Government's acclaimed  improvement 
in the quantum of tax collections during the re-
cent montl's  is not    going to    touch even a 
fringe of this huge deficit. Honourable  
Minister  for    Expenditure, what else may be 
your way to absorb this huge deficit?    Now let 
us have a look at the achievement in food pro-
duction during the last several years. I would 
like to  remind  the honourable Minister that so 
far as food production is concerned, it reached    
the peak in 1983-84. In the course of the last  
two  succeeding years  you have failed to reach 
that peak. The target for 1984-85 as the last 
year of the Sixth Five Year Plan was 
production ranging between 163 and 156 
million tonnes while, in fact, the  achievement 
was no more than 146 million tonnes. That   is     
your     achievement. That is    our    
achievement. So, viewed from   all these  
angles, I  am    constrained    to    observe, Sir, 
that this budgetary  deficit  is   going  to  prove 
further     inflationary    to     the utter dismay 
of the millions of the    common people of our 
country. You are aware that during the first 
half    of the current financial year, the Whole-
sale Price Index had already register- 
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ed an increase of 6. 3 per cent and this increase 
is more than double the rise of 3. 1 per cent 
for the same priod of past year. This is the 
position so far as the Wholesale Price Index is 
concerned. But the Wholesale Price Index 
matters little so far as the poor people of our 
country are concerned. The Wholesale Price 
Index appears to them to be a jugglery, a 
statistical jugglery. They are concerned with 
the rise in tne Consumer Price Index. You 
know, Sir, that by this time  of the year, the 
Consumer Price Index has already registered 
an increase of about 9 per cent. The most 
trumpeted economic and fiscal measures of 
the Government has resulted in a total failure 
so far as arresting the price rise in the country 
is concerned. 

Sir, we   all  know, and  it    is  our common 
experience also, that a   continued excess of    
non-Plan expenditure over Plan expenditure 
results in the aggravation of the price rise    in 
the   country  and  it  results in    some spurt  in  
inflation in the  counry. I am constrained to say 
that even    in this  mini-budget in the form  of 
the second      batch     of     Supplementary 
Demands for     Grants, the     Government, 
particularly    the    honourable Finance     
Minister, has     not     been cautions    enough    
to make    even    a Slight departure from    this 
undesirable practice. So, I fail to understand 
what     the  Government     is actually going   
to  do. to  mitigate  this     huge problem     of     
price     rise which    is causing so much 
misery to the   common    people  of our 
country. What occurs to me, and what our    
learned colleague, Comrade    Nirmal     Chat-
terjee, hinted at yesterday during the Question 
Hour, is that in order   that the budgetary 
deficit     may not    be catastrophic in terms of 
inflationary pressure, you are building up    
huge trade  deficit despite    a fall in    our 
foreign  exchange  reserves. 

SHRI B. K. GADHVI: Not Budget deficit, 
but  trade deficit. 

SHRI MOSTAFA BIN QUASEM: I am 
sorry, it is trade deficit. So, you are building 
up a huge trade deficit despite a fall in our 
foreign exchange reserves. 

Belonging to the Opposition, what at best I 
can do inside the House is io warn the 
honourable Minister and the Government of 
India that such a move is fraught with 
consequences, dangerous consequences, so 
far as our economic development is  
concerned. 

I seek your indulgence to dwell on two or three 
major items of Demands entered  in  the     
Supplementary  Demands    for    Grants    and 
one    such Demand relates to an expenditure of 
Rs. 600. 07  crores     to  implement  the 
recommendations of the    Fourth Pay 
Commission. Sir, I am not going into tiie details 
of the so many yet to be fulfilled    demands    of 
the     Central Government employees    vis-a-vis 
the Fourth Pay Commission's Report. But what   I  
want   to  put  on   record    is that the Fourth Pay 
Commission has this time refused to accept the 
longstanding and legitimate  claim of the Central  
Government     employees     in the country to be 
treated on par with thg   employees  of the public    
sector undertakings. The necessity for this 
expenditure, is the direct outcome cf the bad 
management of the economy by  the Government    
of India  which in turn has resulted    in 
tremendous price  rise  and which has let     loose 
an inflationary spiral in the country. This 
necessitated    a revision of    the pay scales  and     
allowances  of    the Central Government 
employees. But, i     Sir, you will kindly agree 
with    me that six million    State    Government 
employees are also the direct victims of     your 
policies     resulting  in    the tremendous price 
rise in the country now. And  they  are  also  
demanding parity at the present moment    with 
Central   Government   employees. Stir, we have 
repeated pointed ou^ in this 
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august House that the State Governments, all 
the 23 State Governments, of our country are 
starved of funds mainly because of continued 
and calculated intrusion by the Central 
Government in the areas of fiscal operation of 
State Governments. In spite of their best wishes, 
they are not in a position to meet the legitimate 
demands of six million State Government 
employees in different States of our country. 
And you know, Sir, that the State Government 
employees in U. P., in Rajasthan and in Andhra 
Pradesh, have staged ' a strike and are 
continuing it, to ventilate their demands and to 
get their demands fulfilled. So I would strongly 
urge upon the hon. Minister and, for that matter, 
the Central Government, that you should make 
substantial grants to the State Governments so 
that they can instil some sort of parity between 
the State Government employees and the 
Central Government employees in respect of 
their salaries, in respect of dearness and other 
allowances, in respect of fringe benefits and 
other primary benefits. The hon. Minister 
should take note of it. 

The other thing which I would like to refer 
to is that an amount of Rs. 600 crores has been 
earmarked as loan to the Food Corporation of 
India for cadrying buffer stock. Sir, I am not 
going to discuss the rationality of the change 
which has been made by the hon. Minister in 
these Supplementary Demands for Grants 
because this is for the first time that the Food 
Corporation of India is going to get budgetary 
support ior carrying a buffer stock. But the 
point which I want to make — I would rather 
like to reiterate what we have been saying in 
this august, House during the last few years 
— is that the Food Corporation of India is 
getting a huge stockpile of food-grains, and 
that has reached 28 million tonnes. Sir, one 
thing must be   clear  that  if  one  would   like  
to 

draw satisfaction from this huge stockpiling 
of foodgrains with the Food Corporation of 
India, that might not have been there if the 
teeming millions, poor people of our country, 
were provided during these 39 years of our 
independence, with the minimum purchasing 
power to buy food-grains at a price at which 
these are offered for sale, even at the present 
subsidized price, in the market. So this is a 
separate question. But there is a huge 
expenditure involved jn carrying this stock. 
Sir, I am sure, you will kindly agree with me 
that this stock is sufficient to meet the 
emergency of any drought or 0f flood in a 
particular year. On the other-hand, a huge 
bum is involved h. carrying this buffer stock. 
Why should not the Government allot more 
foodgrains for NEiEP and LRGEP so that a 
further dent can be made on  the 
unemployment problem, particularly in the 
rural area3 of this country? The hon, Minister 
should also carefully note this and try to 
implement and try to allot more foodgrains 
for NREP and LRGEP and othelr poverty 
alleviating programmes. 

With, these words, Sir, opposing the 
Appropriation (No. 5) Bill, 1986, because of 
the policies pursued by the Government, I 
conclude. 

SHRI V. NARAYANASAMY (Pon-
dicherry). Mr Vice-Chairman, Sir, thank you 
very much for giving me thig opportunity to 
speak on this Appropriation Bill. 

Sir. I would like to support the 
Appropriation Bill and the Supplementary 
Demands for Grants submitted by the hon. 
Finance Minister. Sir, I would like to submit 
that the Minister claims in these Supplemen-
tary Demands Efc. 3038 crores for the 
purpose of meeting several demands which 
have been described in the Schedule. In the 
Defence allocation about Rs. 900 crores has 
been given, 
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and in thee case of the Food Corporation of 
India Ks. 600 crores has been earmarked for 
the purpose of having more buffer stocks, and, 
thirdly, to meet the unexpected demands of 
the Fourth Pay Commission recommendations 
the Government requires a sum of es. 600 
crores. Sir, e-7en in the Seventh Plan, we have 
earmarked huge amounts for the agricultural 
isector. Agridulfturial subsidy alone runs into 
3700 crores in  1985-86. In 1986-87 also, the 
Government did  not deviate from its policy 
and agricultural subsidy has been given prime 
importance because of the belief that it will 
result in more production. Sir, I would Hke to 
submit that in spite of the subsidy, the growth 
rate in wheat production in 1985-86 has been 
only 6 per cent and the same is equivalent to 
the growth in previous years. But in the case 
of paddy, the production has gone down and it 
was 2. 8 per cent in 1985-86. But the worst 
part of it is that in the production of pulses, the 
growth rate is only 0. 6 per cent. Therefore, 
the Government has been giving fertiliser 
subsidy, subsidy on sugarcane and subsidy on 
pulses. In spite of these things, we find that 
the production in the pulse sector is very poor. 
Therefore, I would like to suggest to the hon. 
Minister that the Government should consider 
the proposal for dividing the areas into two 
cate-'ories. The big landlords should be denied 
any subsidy. The Government is giving 
uniform subsidy to small and marginal 
farmers and also to big landlords. Most of the 
subsidy is eaten away by the big landlords. In 
order to avoid that, the Government can 
consider the proposal for continuing the 
subsidy for small and marginal farmers. But 
the subsidy for big landlords should be 
discontinued. Fifty per cent of the subsidy can 
be saved in this way. 

Now, I come to dry land farming. For 
getting more production of pulses, the  
research centres should be 

encouraged. The Government should 
encourage scientists by giving liberalised 
grants so that they may evolve new 
technologies in order to increase the 
production of pulses. The Government should 
also give to the agriculturists whatever may be 
the investment for adopting new technology 
which should reach the agriculturists. 
Nowadays, we find that the new technology 
which has been developed does not go to the 
farmers. Therefore, in dryland farming, apart 
from the subsidy that is given by the 
Government, these three factors must be 
considered by the  hon. Minister. 

Sir, I would like to say that energy 
generation the Government expects 130 
billion units this year. But the total 
requirement seems to be 209 billion units. We 
are short of 9 billion units. Therefore, our 
thrust must be on nuclear energy. They 
'should set up more nuclear power stations. At 
the same time, they should utilise the existing 
thermal powed stations and hydel power pro-
jects so that we get more power for the 
purpose of developing our industries. 

Sfr, I would like to go to the sector of 
industry. In the industrial sector, the growth 
rate is 8 per cent which was fixed for 1985-86 
and which the Government has not achieved. 
But in 1986-87, up to September this year, the 
growth rate has been only 5. 8 per cent. Last 
year's target has also not been achieved so far 
in 'spite °f the' liberalised policy of imports 
which has been adopted by the Government 
foi getting more capital goods for the purpose 
of developing the industrial sector. I would 
like to say that the medium industries and 
large scale industries are not concentrating 
mors on exports. This i|s very important. 
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Though they are fully utilising whatever 
assistance that has been given by the 
Government, they are not contributing for the 
export of the goods from our country But, I 
would like to submit that the small scale 
sector are doing very well, and the thrust must 
be given to the small scale sector and 
incentives may be given to the small scale 
sector so that there will be more production in 
those areas. 

Sir. I understand the difficulties faced by 
the Finance Minister and, therefore, the 
present Supplementary Demands have been 
presented. Sir, the Centre is actually facing the 
financial constraints because of three aspects. 
One is the heavy burden on the Defence sector 
which was originally about Rs. 8, 728 crores 
that was earmarked for this year. Now, that 
has gone up to Rs. 12, 000 crores. An 
additional burden of Rs. 4000 crores has been 
put on the Government for the purpose of the 
Defence sector. Secondly the interest rate has 
been increased by one per cent  as per the 
recommendations of the Chakravarty 
Committee on Monetary Reforms. Thirdly, an 
additional burden has been placed on account 
of the Fourth Pay Commission 
recommendations. Therefore, the hon. 
Minister's claim for Supplementary Demands 
is actually justified. And, Sir, I would like to 
say one point about the existing thing. Three-
fourths of the entire fund has been allocated 
for the non-plan sector and one-fourth has 
been allocated for the plan sector. Sir. I would 
like to submit before the House that in the 
Flan sector, the allocation is very low and, 
therefore, the hon. Minister should give a 
reconsideration to this issue. 

Sir, I would like to further state that the 
Finance Minister has taken up the herculean 
task of unearthing black money and raiding 
industrial houseg who are evading taxes. And 
We  have to appreciate and we have 

to congratulate the Finance Minister 
lor doing this, for bringing out black 
money which is actually a menace to 
our economy. Therefore, my congra- 
lulations go to the Finance Minister 
in that respect.  I 

Sir, I would now like to submit 
about my State because ours is a 
Union Territory which has been 
directly under the control of the 
Central Government. I would like 
to submit that it was originally ruled 
by the French people. Still there 
w re more than 20, 000 French citizens 
living ir Pondicherry. And our State 
is the first State in the per capita 
1 icome. But we have been demanding 
light from the beginning, right from 
1947, and even in the last Assembly 
Session also in  our Assembly a re 
solution was passed demanding that 
Pondicherry may be given B-2 status 
because the benefits are not going to 
the Government employees, to the 
agriculturists and to the industrial 
sector. When I wrote to the Central 
Government, we received a reply 
Baying that the population has not 
reached more than six crores. Sir, 
they are considering 1971 census. I 
would like to submit that the present 
population is more than six and a 
Iialf lakhs. Even a small territory 
like Mizoram ............... 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): Is it six crores or six 
lakhs? 

SHRI V. NARAY ANAS AMY: I am sorry 
it is six and a half lakhs. Even to a small 
territory like Mizoram which has a population 
of four lakhs, they are giving the Statehood. 
Therefore this may be considered by the hon. 
Finance Minister for the purpose of giving 
benefits to the Government employees and 
also to the agncuitu rists. Sir, I would ljke to 
submit that since the Central scales of pay are 
applicable to our State, even in the Third  Pay 
Commission Report there was a lot of 
bungling and the Govern ment servants have 
not been gjven the scales of pay on par with 
other Union Territories. And    they      heve 
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representations. Even in the Fourth Pay 
Commission Report; the recommendations of 
the Third Pay Commission have just been 
carried out. There are a lot of anomalies 
because of the amalgamation into 37 
categories of the original 160 categories. The 
persons who are working in the various 
Departments are aggrieved in their pay 
fixation because of amalgamation of these 
categrie. 3 in to 37. In fact, Sir, I hav written to 
the Fiance Minister specifically mentioning 
the various categories for which the pay 
anomaly has to be rectified. But I received 
only an ack-noweidgment; so far I have not 
receiv ed any positive reply. I would like to 
submit that since they arg going, to finalise it 
within a week or so, before doing that I would 
urge upon the Finance Minister to consider the 
anomaly which is existing in the pay scale of 
the Government employees of the Union 
Territory of Pondicherry. Sir, the people in the 
Karaikal region have been telling time and 
again about the Kauveri waters. Nowadays 
monsoon has fajled in Tamil Nadu and in 
Pondicherry also. We are not jn a position to 
get proper water supply for agriculture in our 
area. Sir, our Government also requested the 
Central Government for a grant of Rs. 2 crores 
for the purpose of giving benefits to 
agriculturists and farmers but so far we have 
not received any reply from the Govefn-ment 
for the agricultural development in the area 
and the people are suffering due to drought. 
(Time bell rings). 

Sir, I will complete within a few minutes. 
The Anglo-French Textile mjll was closed by 
the private management about three years 
back and it has been reopened now by the in-
terference of our hon. Prime Minister about 
six months back and the amount of Rs. 12 
crores was allocated in the last supplementary 
budget. We had actually requested for Rs. 18 
crores for reopening the mill but the 
Government  has   sanctioned  only Rs. 

12 crores. The workers are being retrenched 
and the Government has to pay compensation 
to them. This mill has been taken ove'r by the 
Pondicherry Textile Corporation and they are 
running the mill and working capital is also 
required. Therefore our Government 
requested, the Central Government to give the 
additional amount of Rs. 6 crores. This 
request may be ensidered sympathetically by 
the hon. Finance Minister because the mill has 
started working and producing clothes only 
two months back and we feel that this unit 
will definitely earn profit. 

Sir, coming to the industrial growth, I would 
like to submit that in the Seventh Plan for 
Pondicherry about 20 major industries have 
been allocated. Now we have completed about 
one and a half years of the plan period but so 
far no industry has come up. Apart fr0m that 
no public sector unit is there in Pondicerry. As 
you know, is there is a sizable number of 
educated unemployed in our State and they 
are suffering for want of employment and at 
the same time their potential is being wasted. 

Sir, in the tourism sector I may submit that 
just as in Madras we have the Marina Beach, 
in Pondicherry we have also got a very good 
beach but tourisms not being developed in 
Pondicherry though it had been developed 
prior to 1974 and at any rate till 1979 it was 
there. Now the tourism industry has been 
totally neglected in the State and funds have 
not been allocated for it. When, ever we 
aproach the Central Government for the 
purpose they put forward the constraint of 
resources before us. Sir, we must take steps t0 
fully utilise the potential of tourism in the 
State arid taking into consideration the im-
portance of the State which was ruled by 
French people because of the very good 
architecture that is here and apart from that 
Aurovile is there and Aurobindo Ashram is 
there Looking at all tese aspects it will be 
realised that Jt is a place of tourist importance 
and, therefore, funds must 
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be given for the purpose of tourium 
development in our State. 

Sir, at the time of discussion on the railway 
budget a demand was raised for having the train 
which was there earlier but later on which route 
was closed. This train Madras—Pondicherry 
Express train between Madras and Pondicherry 
has not been running for the last two years. When 
the question of restoration of this train was put to 
the hon. Railway Minister last time, he did not 
reply to it. In this connection, I would like to 
submit that this train service may be resumed 
because it has a potential route as it goes through 
Villapuram from Madras to Pondicherry and it 
will thus benefit both the States. Therefore, Sir, 
this r proposed may be considered very seriously 
and this train service may be resumed. 

Sir, the  other     aspect  is  the  civil aviation. We 
have been requesting the Central  Government to 
have at least the Vayudoot service. I had written to 
the hon. Minister of Civil Aviation. I had also 
brought up a special mention on the subject and I 
was informed that  all  arrangements wiil  be  
made for  having  the  Vayudoot  service    in July  
1987. But till now nothing has been done. I  urge  
upon  the  Minister  to r-   make the necessary 
arrangements for the  purpose of having the 
Vayudoot service  as  early  as  possible. Though 
the foundation was Laid in  1980, noth. ing has 
been done so far in respect of this particular 
proposal. Therefore, Sir, I would like to submit 
that these are the  main demands which relate to 
my , State and I request that these may be 
conceded and I support the Appropriation Bill and 
I also support the hon. Finance   Minister  for      
having taken  all possible  steps to  unearth  the 
black-money. Thank you. 

^ SHRI ALADI ARUNA alias V. 
ARUNACHALAM (Tamil Nadu): Mr. Vice-
Chairman, I would like to say a few words on 
the Appropriation Bill, 1986. The Ministry of 
Finance is taking most important steps to 
improve the financial position of our    
country. Fruitful   steps 

so far taken by our Government are like 
the announcement of long-term fiscal policy, 
introduction of MODVAT, effective raids 
against the tax evaders and extension of 
various amnesty schemes. In spite of all 
these things, our financial position is far 
from satisfactory. It seems that the Minis 
try is not so serious about improving the 
position of non-plan expenditure. In 
1977-78, under non-plan expenditure, the 
amount was Rs. 5954 crore; now it has in 
creased to Rs. 25, 996 crores. In this 
second supplementary demand, non-plan 
expenditure is Rs. 2225. 96 crores and 
plan expenditure is merely Rs. 787. 56 
crore.  I 

Ano; her thing is, the    Government    instead of 
mobilising the resources  by improving the quality 
of administration and utilisation  of  the   installed  
capacity, it  is always concentrating its capacity    to    
increase freight rates and other charges. For 
example, the  hike  in  freight  rate by  the Ministry 
of Railways is to the extent of Rs. 1000 crores by 
one stroke and there is a proposal of the Ministry of 
Communications  to  increase  the  rental  charges  
and installation charges and to    increase    the 
price of envelopes     and    inland    letters. There  
is  also a proposal to increase the price   of  
vanaspati. All   this   has   caused great  hardship  to    
the    consumer. You know, Sir, already  the  prices  
of  various commodities are at    the    abnormal    
level. Since   1970-71, the  prices of commodities 
rose by 270 per cent. Increase in the electricity 
charges is 444 per cent; increase in coal price is 670 
per cent; increase in petroleum price is    1642 per 
cent. Because of these abnormal increases, we find 
unexpected inflation in the country. From die year 
1970-71 to 1985-86, the annual average rate of   
inflation   is 9. 120 per cent, and because of this 
inflation, the purchas-. ing power of the rupee is 
declining every year. In July 1984, the purchasing 
power of the rupee was 17. 09 paise; in 1985 it 
declined to 16. 26 paise; now in July 1986 it has 
declined to 14. 97 paise. The level of inflation has 
affected    the    purchasing power of the rupee. 

Another unavoidable burden to our Ex-
chequer is the payment of interest by the 
Central Government. In 1984-85, it was 
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merely Rs. 4974 crores but in 1986-87 it has 
increased to Rs. 8700 crores. We have invested 
Rs. 40, 000 crores in public sector. But what is 
the aciual or net income that we have generated? 
The actual result is very poor. As per the Expert 
Committee, the minimum net profit must be 
generated to the level of 9 per cent but we have 
generated out of Rs. 40, 000 crores, a net profit of 
only Rs. 95 crores, that is,. 02 per cent. In this 
second supplementary demand, provision has 
been made for various programmes, projects and 
schemes and plans. Loan facilities have been 
made for the Gas Authority of India Ltd. for Rs. 
467 crores; for Food Corporation of India, Rs. 
600 crores; for Fertilizer Corporation of India, 
Rs. 36 crores, and for Delhi Transport 
Corporation also. But unfortunately, you have not 
made any provision for the opening of the closed 
sick mills. In Tamil Nadu, about nine mills have 
been closed due to various factors. The 
Government of Tamil Nadu has written so many 
letters to the Central Government for financial 
assistance. The mills which are closed in Tamil 
Nadu are: Vasantha Mills, Bhavaiu Mills, 
Radhakrishna Mills, Padma Mills, Akshaya 
Textiles, Tamil Nadu Spinning Mills, 
Ramakrishna Industries, Mettur Mills. These 
mills have remained closed for the last few years. 
Nearly 7, 000 employees have been thrown out of 
employment. The Tamil Nadu Government have 
repeatedly asked for financial assistance. But the 
Central Government is not coming forward to 
help the Tamil Nadu Government. The Central 
Government is putting a condition saying that the 
amount to be given as financial assistance to the 
State Government will be adjusted in the Plan 
allocation. If you adjust this in the Plan alloca-
tion, the entire development of the State will be 
seriously affected. Already, as a result of the 
introduction of prohibition, leading to the closure 
of arrack shops, the Tamil Nadu Government has 
lost nearly Rs. 250 crores. Under these 
circumstances, if you adjust the financial 
assistance in the Plan allocation, it will cause a 
serious setback to our finance. 

Therefore, I would request the Finance 
Minister to come forward to give finamcial 

assistance for the nationalisation of the sick 
mills. In this connection, I would like to point 
out that you have helped the U. P. 
Government, that is, in Kanpur. You have 
given liberal financial assistance for the 
nationalisation of the mills in Kanpur. The 
same generosity you have not extend-■ ed !o 
the Tamil Nadu Government. At least in 
future, I would request the Finance Ministry to 
consider our request. 

In the Supplementary Demands, you have 
made provision for subsidy facilities for 
various sectors like the Cotton Corporation of 
India, Rs. 12 crores; Bharat Gold J Mine 
Limited Rs. 2. 33 crores; Subsidy on buffer 
stock of sugar R». 8 crores. We are not against 
this. We welcome this. At thfj same time, on 
behalf of Tamil Nadu, we want subsidy for 
giving rebate to the handloom industry. 

Sir, as you know, handloom weavers are 
next to agricultural workers in India. Over 20 
million people are engaged in the hand-loom 
industry. But their income is very poor. In the 
beginning, the number of days of rebate was 
30. Then, it was increased to 45. Again, on the 
request of the Governments of Tamil Nadu, 
Andhra Pradesh and U. P., it was increased to 
60. But Sir, without any justification, without 
any fair principle, you have reduced the 
number of days of rebate to 30. As a result of 
this reduction, stocks worth. -nearly Rs. 100 
crores have accumulated with the co-operative 
societies in Tamil Nadu. This year, you have 
made a provision of Rs. 4, 921 crores for 
various subsidy schemes. Out of this, you 
could nave come forward to help these 20 
miiJion people. But you are still adamant and 
you are not relaxing the policy. Therefore, I 
would request the hon. Minister to reconsider 
this and restore the number of rebate days to 
60. 

Another important problem in regard to 
the handloom industry is in the case of the 
real Madras handkerchief. Do not think 
that this is only a small piece of cloth. This 
has a length of 7 yards. This is considered 
as a national dress in Nigeria and there is a 
good market for this in Nigeria. Even 
Japan and Korea attempted to imitate. 
Tamil Nadu and Andhra 
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Pradesh in regard to this handloom cloth but 
they have failed. Because of its attraction the 
excise duty in Nigeria on this Madras 
handloom cloth is 200 per cent. Despite this, 
the market in Nigeria is attractive. 
Unfortunately, because of the coup in Nigeria 
in 1983, some difficulties have arisen for our 
exporters. Therefore, they have asked for 
relief such as waiver of interest, penal interest 
and capital subsidy on pre-shipment credit. 
Our Chief Minister and our Minister for 
Handloom have represented this matter to the 
Finance Ministry, but so far you have not 
taken any favourable action. Therefore, to 
protect the interest of the 2 lakh weavers who 
are engaged in the production of real Madras 
handkerchief, you must come forward to 
extend necessary help. 

Yesterday, General Secretary of the 
Communist Party of the USSR has come on a 
visit to our country. Yesterday we have received 
the General Secretary, Shri Gorbachev, with 
avalanche of felicitations and we are much 
pleased with his visit. There is a proposal with 
the cooperation of USSR to open three thermal 
power units at South Arcot district in Cuddalore 
with a capacity of 210 mw per unit. Ths total 
generation of power is  estimated to be 630 mw 
units. It is a joint venture of Tamil Nadu 
Electricity Board with the Government of USSR. 
It is under the con-- sideration of the Centre. It is 
a correct opportune—I would like to remind this 
House—if you speak about these important 
proposals to the head of the USSR so that the 
proposals could be materialised. 

With these words, I conclude. 

THE VICE-CHAIRMAN (SHRI G. 
SWAMINATHAN): Shri Rudra Pratap 
Singh. I would like to inform the hon. 
Member that we are going to adjourn at six. 
So, he has to conclude within that time. Even 
earlier he can conclude so that one more 
Member could also speak. 
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THE VICE-CHAIRMAN (SHRI G 

SWAMINATHAN); Further discussion or 
the Appropriation Bill will be taken u[ 
tomorrow. Now, Shri Gadhvi will la) papers 
on the Table. 

SHRI NIRMAL CHATTERJEE (West 
Bengal): I am on a point of order. Foi the 
House, 6 p. m. is midnight. He is making this 
a practice to lay such papers or the Houses i. 
e. at 6 p. m. of the day. Can'1 you request 
him to change this time? 




